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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A No. 170791 . Date of order:20-2-1991.,

Betusan

K.Trimurtulu
«+.Applicant
Vs,

1, The Assistant Engineer, Telecom,
Railway tlectrification Project,
Padmaraonagar, Secunderabad-500 025.

2. The Divisional tngineer, Telecom,
Railway “lectrification Project,
Padmaraonagar, Secunderabad-50C 025,

Je The Telecom District Manager,
KHAMMAM - 507 050

4, The Chief General Manager, Telecom,
A.P., Hyderabad - 500 001,

5, The Director-General, Telecom,
(Representing Union of Inida)
New Delhi - 110 001.
«s oRespondents

Appearance

Far the Applicant Shri C.Suryanarayana, Rdvocate

L

For the Respondents Shri E.fladan Mohan Rao, Addli.

Central Govt, Standing Counsel

CORAM:

THE HON'BLE SHRI 8.N.JAYASIMHA : VICE-CHAIRMAN
THE HON'BLE SHRI D.SURYA RAD : MEMBER (JUDICIA)

(Judgment of the Bench delivered by
Shri B.N.Jayasimha, Hon'ble Vice-Chairman)

b |
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The applicant herein who was a Casual Telecom

- 2 =

Mazdoor under the Asst.Engineer, Telecom, Railuay
Electrificsation Project, Padmaraonagar, Secunderabad, has
filed this spplicetion guestioning verbel termination of
his services from 23-9-1990 and seeking 2 direction to
the respondents to absorb him in the reqular establish-

ment and for the conferment of temporary status.

2e The applicant states that he was initially

2
recruited end employed from 2-9-1985 onwards by
the then Asst.Engincer, Telecom, Railway Electrification
Broject, {hKh--ammam. for carrying cut the Railuay

€ lectrificetion Project work. The applicent was employed

as follouws @

Month & Year No.of days employed
September, 1985 : 29
Dctober, 1985 31
November, 1985 28
January, 1986 | 23
February, 1986 : 28
March, 1986 ; 27
April, 1986 f 3g
Juna , 1986 ' 30
Jucly, 1986 f 31
March, 1988 . 17
April, 1988 30
May, 1988 31

Coftdeceedes
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3une.1985; 30
July, 1988 31
August, 1988 31
October, 1988 ' 31
November, 1988 3 )
Decembér, 1988 a1
february, 1989 19
March, 1989 3
April, 1989 a0
May, 1989 31
June, 1989 3o
July, 1989 28
October, 1989 12
November, 1989 30
December, 1989 A
January, 1990 29
Febrﬁary, 1990 28
March, 1990 31,
April, 1990 14
May, 1990 © 25
June, 1990 15
July, 1990 - 23
August, 1990 10
September, 1990 - 19

July, 1990 the applicant Qas aéked to work in fachili-
patnam Teteccm Division during the months of July,
August.and Sasptember, 1990 and thereafter discharged
Prom service. He was employed for 5% days in those
months, UYuring the one year preceeding his termination,
the applicant wss employed far 2£) days i.e., Por

wora than 240 days in a year. XXXxXXXXXXXXXXXXXXXXXX

contd..-.4..




The applicant states that s ¢cording to the orders

issued by the Director'Genaral, Telecam,‘Neu Delhi

iﬁ his order féo.269-6§/aé-s'm dt.17-10-1988 a combined
seniority list of all cssual mzzdoors in respect of a
recruitment unit will be maintained and.the list will
include all casual mazdoors belonging te the territo-
rial jurisdiction of the recruitment unit, for various
functional units such as Telecom/Pro jects/Maintenance
Regions, tlectrification Projects and Quality sssurance
Circles etc., to which they are at?achgd. Absorption

of casual Lsbourers agoinst regular Gr.'D' posts or their
retrenchmsnt due to exigencies such as non~availability
of work has to be done étrictly according to the com-
vined seniority list., The Supreme Court in DAILY

RATED CASUAL LABOUR UNSER THE P&T.SERVICES vS. URION OF
iNDIA ARD CTHERS (AIR, 1987 SC 2342), directed that
casual labourer ‘who had put in one year service (240

days service in a year) should be regularised.in‘
accordance with a scheme to be worked out by ;he Depart-
ﬁents. Subsequently the Supreme Court in RAMGOPAL & DTHERS

Vs, URION CF INDIA & OTHERS in WO (C) No.1283/89 etc.,

confdeeseaDas
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directed that "ths respondents shall prepsre 8 schems
on a8 rational basis for absorbing 8s far ss practicable.
the cesual labourers vho have continuously uorked for
more than one year in the Telscom Dept,, o&nd this should !
be done within 6 months from nou". The Supreme Court
had also observed that no distinction can be draun
betuesn the petitionsrs 8s @ class of employees and thoss
vho vere recruited and amployed before the Supreme Court'
order in the AIR 1987 S{ 2342 and that on principle the
benefit of the decision in AIR 1987 SC 2342 must be takan-
to apply even to those who vere recruited after 30 3. 1985
The applicant “herefore prays that = direction be issued
to the responients to prepare .a séniority list in accor-
dance vith t'e directions of the Dirsector Gensral, par
rgferrsd to above and confer temporsry status on him and

engage him Por work acéording to his seniority in the

" relevsnt recruitment unit andlng his absorption on 8 regular

basia.

3. ' Ve haVG heard the learned counsel Por the

applicant Shr; c. Suryonarayana, and Shri E, Madan Mohan

Rao, lsarned Standing Counsel Por the Central Govt, uho
tak~s notice at the admission stage, A1l that Shri
Su;yanarayana argues is that the Department has not
undartakan/completed the preparation of seniority 1list
for implementing the orders of the Supreme Court in
DAILY RATES CASUAL LABOUR IN paT
or

«» Vs. UNIOY OF INDIA g
HERS (AIR 1987 SC 2342) and In RAM GOPAL AND OTHERS Us,

(Contd,,.,)



To

§. The Assistant Engineer, Telecom,
Railway Electrification Project,
. Padmarao Nagar, Secunderabad.

/ .
24 The pivisional Engineer, Telecom,
Railway Elecgtrification Project,

Padmaraonagar, Secunderabad.

/3. The Telecom District Manager,
Khammam-050,

/4, The Chief General Manager, Telecom,
4.0,, Hyderabad-l.

5. The Director=-General, Telecom,
Union of India, New IZlhi=-1.

6. One copy to Mr.C.suryanarayana, Advocate, CAT.Hyd.Bench.
/7. One copy to Mr.E.Madanmohan Rao, Addl. CGsC. CAT.Hyd.

-8, One spare COpY.

pvm
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UNICN OF INDIA AND OTHERS in U,P.(C) No. 1280/89,

Because of the delsy in the preparation of seniority

and reqgularisation of the services in'tefms of decision

of the Supreme Court end implementing for which the
Oirector CGeneral, Telacom had issued & circular dt.
17.10.1988, the spplicant does not know where he stands

as regards his saniority‘in‘his recruitment unit and
therefore has reason to believe that his juniors are

being appointed‘in prefereﬁce to him, Shri Suryanarayans
therefors states that he limits his prayer to lssuance

of &8 direction to ths respondents to pfepare a seniority
1ist vithin a time to be specified by the Court and engage
the applicant subject to the ewilability of work according
fo his position in the seniority list, He also states
ihat he should be given temporary status in terms of these
judgements and in terms of Director-General, Telecom's
circular dt, 7.,11,1563. Ve find considerable merit in
the submigsions made by Shri Suryanarayana and accordingly
direct the respondents to prepere the seniofity list for
the recruitment of the applicant within a periecd of three
months in compliance vith D,G. yGfecomS ietter dt.17.{0:1988;
and resenqgage the applicant in accordance with the seniority
subject to the availability of work. The respondents will

'also extend such other benefits as ars envisaged in the D.G.,

Tefacsn's letter dated 7.11.1989,

The application is allowsd to the extent indicated

above. No order as to costs.

é%fj e e Qv*“>v(721»

(B.N. JAYASIMHA) (D.SURYA RAR)
Vice-Chairman Member (3J)

Dated: 20th February, 1991,
Dictated in Open Court ' 1

%\?%C:§2*§L3ii1
%r”*flk{u&ko o Sy (Sud))
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IN THE CENTRZL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERABAD

‘ , THE HON'BLE MR.B.N.JAYASIMHA : ir.c._,*
| AND B
THE HON'BLE MR.D.SURYA RAO s M(J)
i | ' . ' THE HON'BLE MR.J. RA'SIMHA'MURJ?Y:M(J)
: ' AND
H , THE ‘HON'BLE MR.R BALASUBRAMANIAN_:M(A)B_

Dated: O~ 91991,

| | - . ORDER-Y JUDGMENT

'f ] W.P.No, .
|. O.A.N('). “-lcl )o\) *
|- _ . . Adwitted and Interim directions
: " issped. | o
¥ Allowed e

4.’ Disposed with direction

! Dismissed

Dismissed as withdrawn
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